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CA.204/95 . -
Judgement

( As per Hon, Mr. Justice V, Neeladri Rao, VC )

Heard Sri R.K. Suri, learned counsel for the
applicant and Sri N.V. Ramand,iearned counsTl for

the -respondents, . !

and he completed 26 years of s%rvice in September.93
and thus he was eligible for promotion with effect

from 1-1-1994 under BCR Scheme, When the applicant
was not pfomofed‘under BCR-Schéme. this OA was filed
praying for declaration that Eﬁe actiod?f the respon-
dents in not promcting the apﬁlicant alongwifh his
juniors as per proceedings da#%d 12-10-94 of R-ﬂis 1l

lecal. uniust and fer .consieduential direction ta the

respondents to promote the app}icant to the higher
scale with effect from 1-10-94£ when his juniors were
promoted. ' |
3. The promotion under.  BCR Scheme is time bound
prc;otion. if one mx is found suitable for promotion .
Thus, when the applicant was due for prométion under
BCR Scheme as on 1-1-1994 it is only the record that
was available by 31-12-1993 or the date on which the
DPC meets, whichever is earlier that had to be ‘tooked

into for consideration for promotion under BCR Scheme,

Ag there were no disciplinary:éroceedings against the
applicant by 1+.1.1994, {t is pét just and péoper to
adopt the sealed cover proceduée in regard to the
applicant even if disciplinary case was pending by the
date DPC met:3 If any punishment by way of xtxhhudiﬂ
-

seds




withholding of puﬂ*ehment or reductiaon in stages or in

cadre is going to be ordered, tha same has td be imple-
! |

ménted in the promotional postI

4, 1t is not forthes euxdent From the rele statem: nt
as to whether the charge memo assued to the $ppllcant
was taken into consideration By the DPC which met on

|
22-8-1994., . .7 L f

5. 50, it is just and propeﬁ to pass the fpllowing

order : ‘ Lo f

|
The sealed cover in-uhich the recammenqation of D

which met on 22-8-84 was placed Bas,ta be ogenad and i
as per that it was recommended thaL the appﬂlcant has

be promwoted, the applicant has to be given ﬁromotlon ulth
!

effect from 1-1-1294, But 1ﬂ 1t is nat so ﬁecmmmendad

—-Pendan DT _has _to be COH\J@nEd and that DPC Ilias to Coﬂsr.der

the case of the applicant on the hasis of tpe = s e
|
available by 31-12-93 in accardance with lap It is nLed~
\js "
less to say that the case oF the applicant hs not going to

. . J
be recommended Fur pIUthlcn gven fer such[a Review DAL,
|

the case of the applicant has to be cnnsid%red by Revilew
. [ -

DRC for his promotion as on ﬁb?-nga and tﬁereafter iff it
is necessary till he ié prompted an the‘baéis aof BCR
Schems for it is stated that the inguiry i$ pursuaﬁce of
the charge memo that was issued on 23-6-1994 culminated

by way of, punishment by order dated 12-10~ F995 The

k
prder is assailed in UA.ZDS/QS. chourse% if the

applicant succeeds in the said DA wherebyfthe order
%s»x(§k- ol Copfar
punishment is set aside, beeﬁuse of the apgllcant has

o ‘ !-|
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considered for promotion as od@—4-1995 alsoiif promo-
tion is not going to be given earlier, '
6. The CA is ordered accordingly. No cost.éy

.. A
(R. Rangarajan) (V¢ Neeladri Rao)
Member (Admn,) Vice Chairman

Dated : December 19, 95

Dictated in the Open Court ﬂ;

. ~eg
Deputy Regfgg¥a1

sr. !

The/Superintendent of Post Offices,
Secunderabad Division, Begufmpet, ‘
The Chief Postmaster General, A.P,Circle, i
Hyderabad Abids, Hydergbad.
One copy to Mr.R*K.Suri, Adfocate 16-11-741/C/A/13
SBH Colony, Dilsukhnagar, Hyderabad. :
One copy tO Mr.N.V.Ramana Addl.CGSC,CAT.Hyd.

One copy to Library, CAT.Hyd. -
One spare copy.
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